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The Goa (Extensmn of the Orphanages and Other
Chantable Homes (Supervrsmn and Control) Act) Bull 1993

(Bl“ No l7 of l993)
A

BILL - '
to promde for the extension of the Orphamges and

- Other-Charitable Homés (i Supermswn amd C’emtrol )
Act 1960 to the State of Goa N

“Be- 1t enacted by the Leglslatlve Assembly of Goa
in the Forty-[fourth Yea.r of the Repubhc of Indla. as
follows —

1 Short title and commencement — (1) 'I‘h1s Act-
may be called the Goa (Extensiéin of thé Orphanages
and Other Charitable Homes (Superwsmn and Con-‘ ;
trol) Act) Act, 1993. ‘ :

@I sha.ll come into force at once,

2. Extension of the O'rphmwges and Other Chari-
table Homes (Supervision and Control) Act, 1960 to
the State of Goa. — The Orphanages and Other Jha-

‘ritable Homes (Supervision and Control) Act, 1960 .
(Central Act 10 of 1960), as in force in the territories
to which it generally extends 1s hereby extended to
the State of Goa. \

3. Repeal and Samng-—So much of any law in
force in the State of Goa as corresponds to the Or-
phanages and Other Charitable Homes (Supervision
and Control) Act, 1960 (Central Act 10 of 1960),
shall stand repealed as from the date of coming into
- force of this Act in the State of Goa:

Provided that the repeal shall not a.ffect—-—- :

" (a) the previous operation of any law So repea-

: _Jed or a.nything duly done or suffered'thereunder; ‘
or ‘
~ (b) any nght pnwlege, obligation or liability
“. sequired, or incurred under any law so repealed
- o

: (c) a,ny penalty, forfeiture or punishment in-
- curred in respect of any offence committed
_"_'aga.mst any law so. repealed or




N .

(d) any vinvestigation,' legal pi'oceeding or re--
- medy -in respect -of any such right, privilege, obli--

‘gation or liability, penalty, forfeiture or punish-
" ment, as aforesaid;-and any such investigation,

legal proceeding or remedy may be instituted,
* continued or enforced and any such penalty, for-'

feiture or punishment may be imposed as- 1f this
Act had not been passed

Prov1ded further that subJect to the precedmc
: proviso, anything done or any action taken (in-

cluding any rule made) under any law so repealed

shall, so far as they are consistent with the said

Act, be deemed to have been done or taken under -
- the corresponding provisions “of ‘the said ‘Act as

extended to the State of Goa by this Act. and shall
continue to be in force accordingly unless and

- until superseded by anything done or any- action - :

: ta.ken under the sald Act

(Y
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Sfa'l'emen'l' of Ob;ecd's and Reasons

The Orphanages and Other Cha,rltable Homea ‘
- {Supervision and Control) Act 1960 has not yet. beer.
. extended to this Sua,te of Goa o

‘In “pursuance of tne d1rect1ves of | the Sup’ emo
"Court contained in its order dated 21-11-1991 o
Criminal Writ Petition No. 1121 of ‘1982, it is now
proposed. to extend the said Act to this State so as to
bring all the Institutions/Homes/Shelters run by the
Voluntary Organisations except the ones covered by
section 3 thereof, within the purview of the said Act
for the purpose of supervision and control in all mat-
ters relating to the management of homes in acecor-
dance with the directions. to he given by the State
Government and also to bring about uniformity of
procedure and functmnmg amongst all the Institu-
tlons/Homes/ Shelters in thelr mana.gement

Financial Memorandum

- When the Orphanages and Other Charitable Ho-
-mes (Supervision and Control) Act, 1960 is extended
to this State and comes into force, a Board will have
“to be constituted with powers to supervise and con-
trol generally all matters relating to the management
of Instltutlons/Homes/Shelters in accordance with
the provisions of this Act. The financial implications

involved in the extension of this Act will bezmainly

on payment of TA/DA to the members of the Control
Board when they go for the visit/inspection of the
“various Organisations, expenditure on salaries of
staff appointed as per the provisions of the Act
.and other contingent expenditure in connection with
their meetings, ete. including stationery. The appro-
- Ximate expenditure- has been worked out to
Rs. 40,000/- per annum :

" - Memorandum on Delegated Legislation

No delegated legislation is envisaged in this Bill

- Panaji, . : P. D. RAUT

21st June, 1993 Minister for Social Welfare
. Assembly Ha.ll . ASHOK B. ULMAN
- Panaji, - . ~ Secretary to- the Legislative

22nd June, 1993 -, Assembly of Goa, - .
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Governors recommendatlon under Artlcle 207 of "
the Constltutlon ‘

TIn pursuance of cla,use (1) and (3) of Article 207
of the Constitution, the Governor of Goa has recom-"
mended to .the introduction of the Goa (Extension: .
. of the Orphanages and Other Charitable Homes) .
(Superv1s1on and Control Act) Bill, 1993.



